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The House reassembled after Lunch at twelve 
minutes past two of the Clock —The Vice 
Chairman (Miss Saroj Khaparde) in the Chair. 

THE   MAULANA   AZAD   NATIONAL 

URDU UNIVERSITY BILL, 1995—

CONTD. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): We take up further 

consideration of the Maulana Azad National 

Urdu University Bill, 1995. Dr. Jagannath 

Mishra—not present; Shri Saifulla—not 

present; Shri Mohd. Azam Khan—not present; 

Shri Suresh A. Keswani—not present. Shri 

Mohd. Masud Khan. 
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SHRI SURESH A. KESWANI 
(Maharashtra): Thank you. Madam., On the 
eve of the independence of this country, wc 
partitioned this country on religious lines. As 
a rcsulti wc heaped enormous sufferings on 
the people who were compelled to migrate. 
Who were the victims of this religious 
partition of the country? The peopl» who paid 
,the price for the independence of this country 
by blood and tears and by the loss of their 
hearth and homes*. It were those Moha-jirs, as 
Bakhtji rightly said yesterday, who never got 
whaythey were looking for. It were we 
Sindhis who have never been able to get afiy 
political right commensurate with the size or 
our population of 65 lakhs because We 
became landless and refugees *and compelled 
to spread throughout the country. 

This.however, is, neither the time nor the 
place to raise those issues. In the post-
partition era, just what did we do? We 
divided  this-country once again by 

creating linguistic States thereby reversing 
the forces of national integration from 
centripetal movement started by Gandhiji to 
centrifugal directions of communal divide. 
We divide ourselves on petty issues like  
linguistic States.... 

THE VICE-CHAIRMAN (MISS SAROJ  
KHAPARDE):  Mr.  Keswani, I 
hope you arc speaking on the Maulana Azad  
Urdu  University. 

SHRI SURESH A. KESWANI. Madam, I 
am coming to that point. What have wc 
achieved? We are now nx-periencing the 
growing regionalism which was bound to be 
the natural offspring of linguistic 
realignment. We are now going to do further 
division of the population by setting up 
separate universities for each language the 
objects of which are totally parochial and 
narrow. Do we want to produce more 
unemployed youngsters? And wc have had 
the audacity to associate the name of a 
colossus of a man who was an epitome of 
secularism with the creation of an institution 
which stings of parochialism. With such a 
parochial and lowly act, I really wonder 
when we are going to realise the meaning df 
"University" which by definition means a 
universal phenomenon, a place for learning at 
higher levels. Establishment of a university is 
primarily aimed at promoting enquiry and 
research and scholarship into the basics of the 
humanities, sciences, physics, mathematics, 
electronics or a host of other subjects. Setting 
up a university for the higher level of 
learning of any one or more of our languages 
and literature presupposes prior existence of 
institutions which are an apparatus for 
research in the quality of human existence 
and intellectual analysis of history and 
growth of a particular society. Such 
institutions, be they colleges or faculties or 
departments of a university for advanced 
studies grow into a university with the 
passage of time. It is very unfortunate that wc 
now live in an advanced world of fast 
forward'. 
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THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Mr. Keswani, before you 
conclude, I just would like to know whether 
you are speaking on the Maulana Azad 
National Urdu University or what. 

SHRI SURESH A. KESWANI: Yes. I am 

talking about the Urdu University. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): But, you arc not mentioning 

anything. 

SHRI SURESH A. KESWANI: This type 

or universities are created by Acts of 

Parliament. Are we in the process of bringing 

these institutions down to appeasement of a 

religious minority? And to add insult to 

injury, we are associating with it the name of 

a great genious and mountain of a man, 

Maulana Abul Kalam Azad. 

Urdu language has had a long cultural 

history. It was never the language of only one 

minority community. The study of the birth, 

growth and spread of this language gives us a 

bird's eyeview on the human existence and 

growth of their traditions and habits, culture 

and institutions in this sub-continent. While 

one does not wish to come in the way of 

promotion of an institution for advanced 

learning of Urdu, I extend my support to this 

Bill with the same sentiments as expressed by 

Shri Sikander Bakhtji Thank You. 

 

5462/RS F—8-B 
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SHRI SAIFULLA (Andhra Pradesh): 

Respected Vice-Chairinan, I am very happy 

today that at last the Government of India has 

applied its mind and has made the proposal to 

establish the University in the name of 

Maulana Abu! Kalam Azad who is known for 

his secular credentials during his time. 

Though the measure is late, the credit for it 

goes to 
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the present Government which has intro-
duced this Bill. 

On behalf of the Telugu Desam Party, I 
support it. 1 will just give a few suggestions. 

Mr. Sikandcr Bakht yesterday said that it 

was not for the minority community but that 

it was for the Urdu-speaking people. I also 

concur with him. I also agree with him that 

Urdu is not spoken only by the Muslims. In 

Hyderabad, most of the Hindus, Brahmins 

and others, speak Urdu. They write Urdu 

better than the Muslims. So, Urdu is not a 

language of the Muslims only. Urdu is the 

language of all the people of India'. The 

nation that Urdu belongs to the minorities 

only is absolutely wrong. The Urdu-speaking 

Hindus will also be very happy on the 

introduction of this Bill. 

Yesterday some hon. Member said that 
there should be 33 per cent reservation for 
ladies. All these things can be made 
afterwards through an amendment. When the 
Bill is being introduced for the first time, this 
obstacle cannot be brought in. After all, we 
can make an amendment with regard to 
reservation. The people of Andhra Pradesh 
and the Urdu-speaking people arc very happy 
that this University is going to be established 
at Hyderabad. In fact, Hyderabad is very well 
known for Urdu. Mr. Chandrababu Naidu, 
the present Chief Minister has considered 
Urdu as the second language for five to six 
districts in Andhra Pradesh. So, it is a good 
thing that the University is being proposed to 
be set up in Hyderabad, a place where Urdu 
is respected. 

My learned friend, Mr. Rahman Khan has 

proposed an amendment. With all respect to 

Mr. Rahman Khan, I just say that giving 

power to the Court docs not look nice. How 

can we give the legisla? tivc power to the 

judiciary? After all, we make some law. We 

can give due powers to the General Body. We 

can change the Memorandum of Association. 

We can change the Articles of Association. 

After all, if there is an ambiguity in law or if 

there is a doubt in law, naturally people will 

seek redressal from the judiciary, and the 

judiciary will give its judgement. So, giving 

powers to the Court docs not look nice. We 

are here. We are the legislators. If there is 

any ambiguity, if there is any lacuna, we can 

ourselves make amendments. We can give all 

the powers to the General Body itself to 

make amendments. 

Madam, thank you for giving me this 

opportunity to speak on this occasion, 

especially v. hen the Government is naming 

the University after Maulana Abul Kalam 

Azad. I thank the Government for introducing 

this Bill. I support. 

Thank you. Madam. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Would anybody else like to 

speak? I don't think. 

Mr. Minister. 

THE MINISTER OF HUMAN RE-

SOURCE DEVELOPMENT (SHRI S.R. 

BOMMAI): Madam Vice-Chairman. 1 am 

extremely happy that all the Members who 

have participated in the debate have 

welcomed the Bill, supported the Bill, and 

they heve made some constructive 

suggestions. 

First, I would like to clarify the doubts 
which the hon. Members have expressed in 
the form of suggestions. 

The Leader of the Opposition, Sikan-dcr 
Bakhtji, was very emotional. He spoke very 
vehemently about Maulana Azad. Madam, I 
associate with all the sentiments he has 
expressed. 

He was a great genius patriotic and scholarly 

leader, who stood for the principle of 

secularism and contributed more than 

anybody else in the country and he later on 

became the first Education Minister of free 

India. We are naming university after this 

great leader of the country. Therefore, we 

take care that this university at least embodies 

his life's mission in its running. 
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My friend, Shri K. Rahman Khan, has 

brought an amendment saying that the 

diplomas and degrees awarded by this 

university will be made equivalent to the 

degrees and diplomas of other universities. I 

must say when they a university is 

established under the law, its degrees and 

diplomas arc equivalent. There is no special 

law for it. All universities, whether Central or 

State, when arc established under the law of 

the land and when they award degrees, they 

arc recognised by law. Automatically they arc 

equal and the same value is attached to them. 

Therefore, that amendment is not necessary. I 

hope my friend will understand this. 

There was a very good suggestion that this 

university should be different in some form 

other Central universities. In fact, it is a 

combination of provisions of Central 

universities as well as the Indira Gandhi 

Open University. By that I mean this 

university will have colleges and classes 

within the university campus itself. Simul-

taneously it will be providing distance 

education to students from any quarter of the 

country. One can appear in its examinations 

from anywhere and get a degree from it. 

Therefore, the jurisdiction of this university 

extends to the entire country. One should 

understand that this is a combination of both 

the ideas. The necessity for it is more in the 

South, as my friend has put it. In Andhra 

Pradesh, in Karnataka and in Maharashtra, 

there are more primary and secondary open 

schools than there are in U.P. or in Bihar. The 

question before the students who pass the 

SSLC examination in Hyderabad is which 

college and which university they should go 

to for higher education. The most ideal and 

readymade place for it is the Osmania 

University, wherein all subjects, including 

medicine and law, arc taught in Urdu. It was 

purely an Urdu university. It is from that 

univcrstty-that in most of the fields Urdu has 

developed. Not only that the Chief Minister 

of Andhra Pradesh was kind enough to offer 

about 300 acres of land 

free of cost and other facilities to the 

university. This was the main reason why wc 

thought of establishing this university at 

Hyderabad. 

Some Members talked of the term 

"conventional" and Open universities have 

been recognised universally. A conventional 

university offers teaching in class-rooms, 

while an open university offers education to 

students outside classrooms in thier 

respective locations. But this university 

would have features of both. This is an 

additional consideration. It would have both 

these facilities. 

A suggestion was made that there should 

be affiliation of colleges to this university. 

This is not possible physically because each 

university's jurisdiction has been defined. 

There would be a conflict of interests. There 

would be legal complications. In this Bill we 

are saying that there would be classes in the 

university itself at Hyderabad as well as by 

correspondence and anybody from any part 

of India can take any course and study and 

obtain a degree. 

SHRI H. HANUMANTHAPPA: If there is 
an exclusive Urdu college can it not be 
affiliated to the Maulana Azad National Urdu 
University? 

SHRI S. R. BOMMAI: They would have 

centres. If there is an Urdu college, it might, 

have been affiliated to some university 

already. 

SHRI K. RAHMAN KHAN (Karnata-ka): 

What Mr. Hanumanthappa is saying is that 

this university would impart even technical 

education. Suppose, in a State, somebody 

wants to establish an Urdu college for 

technical education where there are 

prominently Urdu-speaking people. 

The existing universities may not give 
affiliation because they do not have the 
syllabus. If this proposed Urdu university 
gives affiliation to such colleges, then, it 
would greatly help them and it would not 
create any problems. There were similar 
instances. 
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SHRI S. R. BOMMAI: So far as my 
knowledge goes, there are no such instances. 
If somebody wants to establish an Urdu 
college, then, the university can consider 
establishing them. 

SHRI H. HANUMANTHAPPA (Kar-

nataka): The present Bill can provide it. It 

can take care of the contingencies which 

arise. 

SHRI S. R. BOMMAI: Without anybody 
demanding for it, how can it be done? 

SHRI H HANUMANTHAPPA: Demand 
starts only after this university has been 
established 

SHRI S. R. BOMMAI: The university's 
body would be there. When such an 
application comes, they would take a 
decision. 

So far as the recommendations of an 

expert committee arc concerned, most of 

them have been accepted by us except this 

affiliation. This affiliation was not accepted 

because of the legal complications. 

The hon. Member, Shri K. Rahman Khan 
wanted to know about the constitution of the 
court, the term of the office members, the 
salaries as prescribed by the statute. He 
wanted to know more details. I think only in 
respect of the Aligarh Muslim University 
some details arc there. Why we haven't given 
all the details is the various bodies would 
come into existence. It would be identical to 
an Act of a Central University. When diffe-
rent bodies arc formed, they would frame 
statutes, ordinances and necessary rules as 
required by the said university. Therefore, we 
arc not imposing restrictions. We are giving 
them more powers. When they come into 
existence, we will contemplate what is 
necessary. 

Another question was put about the 

medium of instruction. I would like to refer 

to clause 4 dealing with the objects of the 

university. It says, "The objects of the 

University shall be to promote and develop 

Urdu language; to impart educa- 

tion and training in vocational and technical 

subjects through the medium of Urdu; to 

provide wider access to people desirous of 

pursuing programmes of higher educaiton and 

training in Urdu medium through teaching on 

the campus as well as at a distance and to 

provide focus on women education". It is 

clearly indicated that the medium of 

instruction will be Urdu, at the same time, in 

the acts in respect of other universties, a 

provision has been made for a course to learn 

English or French also. The medium of 

instruction will remain Urdu. But studying 

other languages may be necessary in some 

cases. And in every university, such 

provisions arc there. That provision can be 

made by this Unvicrsity also. 

Madam, when a reference is made to 

minority language—I explained it yesterday 

also-the reference is to the linguistic minority 

and lot to the minority based on religion. 

Both Hindus and Muslims speak Urdu. 

Infact, Urdu is a language born in India. As 

referred to earlier, when Islam came to India, 

Persian, the Turkey language, came. But if 

we study the history of Urdu. Amir Khusro a 

scholar from Kashmir, came to Delhi. Here, 

the local language that was spoken in Delhi 

and roundabouts was then called Khari buli. 

It is spoken in Haryana even today. 

The Vicc-Chairman (MISS SAROJ 

KHAPARDE): It is not Khari boli, but khadi 

be)//. 

SHR S.R. BOMMAI: It is a mixture. It has 

its origin in Indian languages. The origin is 

India, Hindustani. I am, proud to say that I 

come from a town, Hubli-Dharwar, of 

Hindustani musicians. Gcn-gubai Hangal is 

my neighbour. Mallikar-jun Mansoor is no 

more. Bhimscn Joshi comes from this very 

city. Then there is Basavraj Rajguru. All 

these great Hindustani mucisians arc from my 

town. And there arc Urdu schools almost in 

every taluk in Karnataka, in big villages. 

Similarly, we have in Maharashtra and Andh-

ra while, 1 am sorry to say, there arc no 
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schools in Uttar Pradesh or Bihar where 
Urdu is spoken largely. That is a fact. I am 
only mentioning... (Interruptions). 

SHRI MD. SALIM (West Bengal) In-

cluding Delhi. In Delhi schools, Urdu 

teachers arc not being appointed now. 

(Interruption). 

SHRI TRILOKI NATH CHATUR-VEDI: 

(Uttar Pradesh) There arc more Urdu teachers 

in U.P. than students themselves. That is the 

trouble. 

SHRI S.R. BOMMAI: I was trying to 

justify why we have the university at 

Hyderabad. There was a mention of the 

recommendations of the Department-related 

Standing Committee. We have looked into 

these recommendatios. Those arc matters 

which can be taken into consideration and 

necccsary changes can be made in the statute 

by way of an Ordinance when the University 

comes into existence and when the bodies are 

constituted. I do not want to add anything 

more. I would only say that it hes already 

been delayed and I would assure the 

Members that the University will be 

established at Hyderabad as early as possible. 

A provision of Rs. six crores has already 

been made. I have stated this fact in the Bill 

itself, and if necessary, more money will be 

given and the university will be established at 

Hyderabad to the satisfaction not only of the 

Members of Parliament but also to the 

satisfaction of the Urdu-speaking people. 

(Interruptions) 

SHRI TRILOKI NATH CHATUR-VEDI: 

It should not be to the satisfaction of the 

Urdu-speaking people but to the satisfaction 

of the Urdu-loving people. All of us are 

lovers of Urdu. 

SHRI S.R. BOMMAI: All right. Lastly, I 

would say that the Urdu language is a 

combination of two religions or coming 

together of two religions — Islam and 

Hinduism — and it is of Indian origin. It is a 

secular language in my view because no 

religious scripts are in Urdu. It is a secular 

language. It is the language of the 

people and not of Gods. Therefore, I am 

proud to move this Bill and I hope it will be 

passed unanimously. 

SHRI SOLIPETA RAMACHANDRA 
REDDY: (Andhra Pradesh) I would like to 
submit one thing. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): I think you spoke yesterday. 

SHRI SOLIPETA RAMACHANDRA 

REDDY: I am not speaking. I just want to 

have one clarification. (Interruptions) I have 

requested for deletion of sub-clause (c) of 

Clause 27. It is quite contradicting. 

(Interruptions) 

THE VICE-CHAIRMAN: (MISS SAROJ 

KHAPARDE): You see, I have got other 

Bills also. (Interruptions) 

SHRI S.R. BOMMAI: I have already 
explained it. Does it relate to section 4? 
(Interruptions) 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): The question is: 

That the Bill to establish and incor-

porate a University at the national 

level mainly to promote and develop 

Urdu language and to impart 

vocational and technical education in 

Urdu medium through conventional 

teaching and distance education 

system and to provide for matters 

connected therewith or incidental 

thereto, be taken into consideration. 

The motion was adopted. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): We shall now take up Clause 

by clause consideration of the Bill. 

Clauses 2 to 6 were added to the Bill. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Insertion of new Clause 6A. 

There is an amendment for insertion of new 

Clause 6A, No. 3, by 
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Shri  K.  Rahman  Khan.   (Interruptions) Let 

the hon. Member speak first. 

NEW CLAUSE 6A 

SHRI K. RAHMAN KHAN: Madam, I 
beg to move: 

(3) "That at page 4, after line 26, the 
following new clause be inserted, namely:— 

"6A. The degrees, diplomas and other 

academic distinctions granted to or conferred 

on persons by the University shall be 

recognised by the Central and the State 

Governments as are the corresponding 

degrees, diplomas and other academic 

distinctions granted by any other University 

incorporated under any other Act." 

Madam Vice-Chairman, I have moved this 

Amendment for the insertion of new Clause 

6A. The hon. Minister has said that this Bill 

has been framed according to the existing 

Central University Acts. In the Aligarh 

Muslim University Act, section 6(c) states as 

under in respect or recognition of degree. 

"The degrees, diplomas and other academic 
distinctions granted to or conferred on persofts 
by the University shall be recognised by the 
Central and the State Governments as are the 
corresponding degrees, diplomas and other 
academic distinctions granted by any other 
University incorporated under any other Act." 

I have moved an amendment similar to a 

section which is existing in the Aligarh Muslim 

University Act, which is a Central Act. It is the 

Aligarh Muslim University act which I have 

read just now. I have only moved an 

amendment for the insertion of a similar 

clause by way of clause 6A, that is, the 

degrees, diplomas and other academic 

distinctions granted to or conferred on persons 

by the University shall be recognised by the 

Central and the State Governments as are the 

corresponding degrees, diplomas and other 

academic distinctions granted by 

any other University incorporated under any 
other Act. This is a normal clause. This is 
already there in the Aligarh Muslim University 
Act. It will further strengthen this University. I 
request the hon. Minister that in the fitness of 
things this amendment may kindly be accepted. 
(Interruptions) 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Let the Minister speak. 

SHRI S.R. BOMMAI: Let me explain to 

my friend. In no other University Act is there 

such a provison. (Interruptions)... 

SHRI RAHMAN KHAN: I am reading the 

Aligarh Muslim University Act. 

(Interruptions)... 

SHRI S.R. BOMMAI: I will explain to you. 

Please hear me. (Interruptions)... Why do you 

go by the Aligarh University? There is the 

JNU, the Delhi University, the Banaras Hindu 

University, etc. All these Central Universities 

are there. When a university is established 

according to law it is legally recognised. No 

special provision is necessary. I don't know 

why they had introduced it in the Aligarh 

Muslim University Act. In no other 

University Act is there such a provision. 

(Interruptions)... 

SHRI RAHMAN KHAN: Madam, my point 
is this. When it is there in the Aligarh Muslim 
University Act, what is wrong in introducing it 
here? (Interruptions)... 

SHRI S.R. BOMMAI: I may think of 

deleting it. (Interruptions)... 

SHRI RAHMAN KHAN: That is a 

different question. (Interruptions)... 

SHRI S.R. BOMMAI: In no other 

University Act is there such a provision. It is 

automatically recognised and it is legal and 

valid. (Interruptions)... 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Mr. Minister, you have said 

what you wanted to say. Let me ask the hon. 

Member whether he would like to withdraw 

the amendment. 
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SHRI S.R. BOMMAI: I would only 

request him to withdraw the amendment. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Mr. Rahman Khan, would 
you like to withdraw the amendment? 

SHRI RAHMAN KHAN: This is an Urdu 

University. I have moved the amendment 

with a view to strengthening this University. 

Since the hon. Minister has given an assurance 

I withdraw my amendment. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Has he got the permission of 
the House to withdraw the amendment? 

HON. MEMBERS: Yes. 

The  amendment  (No.3)  was,   by  leave, 

withdrawn. Clauses 7 to 18 

were added to the Bill. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): There is one amendment (No. 

4) by Shri Rahman Khan. 

SHRI K. RAHMAN KHAN: Madam, I 

beg to move— 

4. That at page 7, for lines &—15, the 
following be substituted, namely:— 

"(2) The court shall be the supreme 

governing body of the University and shall 

exercise the powers of the University, not 

otherwise provided for by this Act, the 

statutes, the Ordinances and the Regulations 

and it shall have power to review the acts of 

the Executive and the Academic Councils 

(save where such councils have acted in 

accordance with powers conferred on them 

under; this Act, the Statutes or the 

Ordinances). 

(3) Subject to the provisions of this Act, 

the Court shall exercise the following powers 

and perform the following duties, namely:— 

(a) to make Statutes and to amend or 

repeat the same; 

(b) to consider Ordinances; 

 

(c) to consider and pass resolutions on 
the annual report, the annual 
accounts and financial estimates; 

(d) to elect such persons to serve on the 

authorities of the University and Jo 

appoint such officers as may be 

prescribed by this Act or the 

Statutes; 

(e) to review from time to time the 

broad policies and programmes of 

the University and to suggest 

measures for the improvement and 

development of the university; 

(f) to advise the visitor in respect of any 

matter which may be referred to it 

for advice; and 

(g) to exercise such other power and 

perform such other duties as may be 

conferred or imposed upon it by this 

Act or the Statues" 

 
I am referring to clause 19 of the Bill. The 

powers of the Court have not been defined 
here. Clause 19 says, "The constitution of the 
Court and the term of office of its members 
shall be prescribed by the Statutes". 

THE VICE-CHAIRMAN (MISS SAROJ   
KHAPARDE):   Mr.   Minister, 

would you like to react to it? 

SHRI K. RAHMAN KHAN: Madam, a 

similar provision is there in the JNU and the 

Aligarh Muslim University. When a similar 

provision is there in the two Central 

universities, why such a provision has not 

been provided in this university? 

SHRI S.R. BOMMAI: My friend, Shri 

Rahman Khan, should understand one thing. 

The Aligarh Muslim University came into 

existence before the UGC Act was passed. 

The UGC Act specifically 
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refers to the powers of universities, syndicates, 
senate and passing of statutes and ordinances. 
Therefore, we have to make a distinction 
between'the universities which came into 
existence before this UGC Act was passed and 
the Universities which came into existence after 
the UGC Act. The situation has changed after 
the UGC Act. We have not made a detailed 
statement here because we want to give more 
powers to the bodies which would come into 
existence. The university might need certain 
changes. Executive bodies are there. 
Ordinances and statutes would be passed. 
Powers have been'given to the executives. They 
would define the details ....(Interruptions).... 

SHRI K. RAHMAN KHAN: Who makes 

statutes? ....(Interruptions).... 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Mr. Khan, are you moving 
this amendment? 

SHRI K. RAHMAN KHAN: Madam, 

I have already moved it ................ (Interrup 

tions).... 

SHRI S.R. BOMMAI: Madam, I request 

him to withdraw his amendment. .... 

(Interruptions).... 

SHRI K. RAHMAN KHAN: Madam, 1 
am seeking a clarification. The JNU and the 
Aligarh Muslim University are having a 
similar provision. 

SHRI S.R. BOMMAI: Those univer 

sities were established before the UGC 

Act was passed ............(Interruptions).... 

SHRI' H, HANUMANTHAPPA: Many 

universities are quoting the directions of the 

UGC- ....(Interruptions).... 

SHRI K- RAHMAN KHAN: I would 

like    to    know    ....(Interruptions)................... 

Madam, there is a lacuna in this" Bill. 

....(Interruptions).... Unless the UGC Act 

....(Interruptions).... 

 

SHRI K. RAHMAN KHAN: I have 

moved the amendment...................(Interrup 

tions).... 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): Let the Minister 

react to,it ...........(Interruptions).... 

SHRI S.R. BOMMAI: Kindly refer to 

Statute .-..(Interruptions).... 

SHRI TRILOKI NATH CHATUR- 

VEPL* Madam, the hon. Minister should 

take note of the sentiments expressed by 

the hon. Member. He should assure the 

hon. Member that what is desired would 

really be covered by the UGC Act. That 

is what the hon. Member wants ...............(In 

terruptions).... 

SHRI S.R. BOMMAI: Such a provision is 

there ....(Interruptions).... 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Just a minute. It is there on 

page 18. I will read it. 

"Ten members of the Court shall form a 

quorum for a meeting of the Executive 

Council." 

Provision has been made for this .... 

(Interruptions).... 

SHRI K. RAHMAN KHAN: What are the 
powers of the court? The powers of the Court 
have been defined in the case of Jawaharlal, 
Nehru University and the Aligary Muslim 
University. 

SHRI S.R. BOMMAI: We have not 
mentioned it in detail because we wanted to 
give more powers to the executive. 

SHRI K. RAHMAN KHAN: How can that 

be done? 

SHRI S.R. BOMMAI: Please listen to me. 

It may be different in the case of different 

universities. The necessary powers will be. 

given to the executive. Whatever you have 

said will be kept in mind while giving powers 

to the Court ....(Interruptions).... 

SHRI VAYALAR RAVI: I am on a point 

of order. These two amendments had been 

moved in advance by the hon. 
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Member, Shri Ramhan Khan. The Minister is 

expected to reply to the points that have been 

raised. Unfortunately, we could not 

understand the reply that the Minister has 

given. The point raised by Mr. Khan is very 

valid. The power of the Court is different 

from the power of the Executive Council. 

The amendment had been moved in advance. 

The Minister should have come prepared 

with his reply. It was not an extempore 

amendment, we have not understood the 

reply given by the hon. Minister. I believe 

that Mr. Khan is correct. The powers of the 

Court have to be defined. This has been done 

in the case of Jawaharlal Nehru University 

and the Aligarh Muslim University. Now the 

Minister is talking about the University 

Grants Commission which has no relevance 

here.  ...(Interruptions)... 

SHRI S.R. BOMMAI: I am sorry. Shri 
Vayalar Ravi has not heard me properly. 
Clause 19 says. 

"The constitution of the Court and the 

term of office of its members shall be 

prescribed by the Statutes." 

The provision is there ...(Interruptions)... 

SHRI K. RAHMAN KHAN: This is not 
there.  ...(Interruptions)... 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Mr. Minister, why don't you 

mention the clause where this has been 

mentioned. I think it is clause 19. 

SHRI K. RAHMAN KHAN: The de-

finition of the Executive Council has been 

given as: "'Executive Council' means the 

Executive Council of the University." 

SHRI S.R. BOMMAI: Please let me read 

it: 

"Subject to the provisions of this Act, 

the Court shall have the following 

powers and functions, namely:— 

(a) to review, from time to time, the 

broad policies  and programmes of 

the University and to suggest measures 
for the improvement and development 
of the University; 

(b) to advise the Visitor in respect of 
any matter which may be referred to it 
for advice; and 

(c) to perform such other functions as 

may be prescribed by the Statutes." 

Everything is there. 

SHRI K. RAHMAN KHAN : There is 

ambiguity. It has the power to review the 

policy ...(Interruptions)... No mention has  

been   made   as  to  who  frams  the 

statutes. 

SHRI S.R. BOMMAI: Let me complete. 

Clauses 25 and 26 stipulate how statutes are 

to be framed. I request him to withdraw it in 

view of the assurance I have given and the 

provisons I have pointed out. 

SHRI K. RAHMAN KHAN: If there is 

ambiguity, will you bring a further 

amendment to this Act, if necessary? 

SHRI S.R.  BOMMAI:  Definitely we 

will bring. 

SHRI K. RAHMAN KHAN: Madam, I 

withdraw the amendment. 

The amendment (No.  4)  was by  leave, 

withdrawn. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): The question is, that clause 
19 stand part of the Bill. 

The motion was adopted. Clause 19 

was added to the Bill. Clauses 20 to 43 and 

the Schedule were 

added to the Bill. Clause 1: Short 

title and commencement 

SHRI S.R. BOMMAI: Madam, I move: 

"That at page 1, line 4, for the figure 

"1995" the figure "1996" be substituted. 

" 

The question was put and the motion was 

adopted Clause 1, as 

amended, was added to the 
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Bill. 

The Enacting Formula and the Title were 

added to the Bill. 

SHRI S.R. BOMMAI: Madam, I beg to 
move: 

"That   the   Bill,   as   amended,   be 
passed." 

The question was proposed. 

 

THE      VICE-CHAIRMAN      (MISS 
SAROJ KHAPARDE): The question is: 

"That   the   Bill,    as   amended,    be 
passed." 

The motion was adopted. 

 

DR.    BIPLAB    DASGUPTA    (West 

Bengal): Madam, what is going on? 

THE VICE-CHAIRMAN      (MISS 
SAROJ KHAPARDE):    In   the    third 

reading, a   Member   has   the   right   to 

speak. 

DR. IAGANNATH MISHRA: I have 

every right to speak. 


